3 Oral Answers

SHRI SUNIL, MAITRA: What is
thig reply? Government is a continu-
ing one.

SHRI R. K. MHALGI: That must
be for some reasons. I want those
reasons.

SHRI YOGENDRA MAKWANA:
The reasons are not assigned. They
have discontinued it. Now we are
reviving it.

SHRI R. K. MHALGI: My question
is: whethe, it is this Government or
that Government, does not arise. The
echeme was there in existence for
ten years since 1971 and it has been
discontinued. Of course, there must
Lbe some reasons. What are those
reasons?

SHRI YOGENDRA MAKWANA:
The National Development Council
decided to transfer this scheme to
the State Governments,

SHRI BHAGWAT JHA AZAD:
Say that.

SHRI R. K. MHALGI: My second
supplementary is this. The All India
everage of Police housing is 58.2 per
cent and in Maharashtra alone 42,771
Police personnel are at present
entitled to rent-free housing. I want
to know when the average of Police
tousing would rise upto 75 per cent
and what are the new schemes under
consideraticn?

SHRI YOGENDRA MAKWANA:
Sir, it will be the endeavour of the
Government to increase the number
of houses for the police personnel. So
fer as the Seventh Finance Com-
missien is concerned, they have allot-
ted funds to fifteen States. For the
rest of the States, the Centraj Gov-
ernment proposes to give according
to the Plan.

Sale of Unlicenseq Liguor in Delhi

*7568. SHRI ARJUN SETHI: Will
the Minister of HOME AFFAIRS be
Pleased to state:

(a) whether some unlicensed liquor
manufacturing and selling placesg in
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Delhi were raided during the last
three years;

(b) if so, the number of persons

arrested, prosecuted and punished as
a result of such raids; and

(¢) whether Government have con-
ducted any survey regarding the num-
ber of persons who are consuming
illicit liquor and other liquor in the
Capital?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) Yes, Sir.

(b) 52 persons were arrested as a
result bf raids conducted on the liquor
manvfacturing places during the year
1877—"79. TFour persons out of these
were convicted while one person was
discharged. The caseg against the
remaining 47 persons are pending trial
in the Courts. Besides eight persons
were arrested as a result of gix raids
conducted during the year 1980 (upto
June 198Q) and their cases are under
investigation.

(c) No, Sir.

SHRI ARJUN SETHI: Mr. Speaker,
Sir, one of the reasons for increase
in the illicit liquor trade is because
of easy .cquittal by the courts in
such cases; the procedure is such that
it takes timne to dispose of the cases
vy the court.

May 1 ask the hon. Minister whe-
ther any  specific steps have been
teken by Government! in this regard
#o that they can bring a comprehen-
sive legislation in the context of such
cases to vrovide summary trial for
the offendcrs?

SHRI YOGENDRA MAKWANA:
We can, of course, decrease this by
educating the Qublic. That has been
taken up by the Central Government.

SHRI ARJUN SETHI: In the con-
text of the recent incidents in Delhi
that have led to deaths in gome cases
due to consumption of spurious or
poisonous ligquor, may I know what
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steps have Government taken to have
.control over the courts so that they dis-
pose of the cases expeditiously and in
time.

SHRI YOGENDRA MAKWANA:
So far as the courts are concerned,
we have no control over the courts
because they are independent. But,
we have taken certain steps to stop
tals tragedy, that is, to decrease the
cases. Liquor i; generaly consumed
by the poor peaple, the industrial
workers and others; iy comes from the
neighbouring gtates, U.P, and Haryana.
We have ns distillery here in Delh:.
S0, we will have to consider the ques-
tion of stopping the supply of liquor.

SHRI EDUARDO FALEIRO: It 13
all right to say all these things. But,
in practice, it is impossible for the
States if you take away the excise
revenue of theirs, Sir, it has bred
corruption in the police force and it
hag alsp encouraged the smugglers In
view of this, may I know from the
Government, through you, whether
they will express their opposition to
this policy and scrap the prohibition
policy in the Union Territory of
Delhi? Will you have the courage,
will the Government of this country,
have courage to scrap this policy and
disband the enforcement personnel as
has been done in Maharashira? The
police force in charge of prohibition
enforcement ig totally corrupt, whe-
ther they want it or not, it ig bound
to increase the corruption to a large
extent.

SHRI YOGENDRA MAKWANA:
Sir, this is a suggestion which I have
taken note of

SHRI E BALANANDAN: Sir,
throughout the country we find from
the press reports that illicit liquor
drinking has led to the death of
several people. That is due to the
prohibition policy hitherto being fol-
lowed by Government. Will the Gov-
ernment be in a position to state whe-
ther they will totally review the pro-
hibition policy in every State?
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SHRI YOGENDRA MAKWANA:
Sir, it ig the same question. I bhave
taken note of this suggestion.

SHRI NARAYAN CHOUBEY: Sir,
the question does not relate to prohi-
bition. The question relates to sale of
unlicensed liqguor. We know very
well that due to sale of unlicensed
liquor crimes are increasing day by
day in the metropolis In view of this
and also ag the hon’ble Member stated
that the laws ate so liberal that any-
one involved in unlicensed liquor
going to court docs not get any deter-
rent sentence and immediately comes
out, whether government is contemp-
lating to change the laws in such a
fashion that they become very deter-
rent and the person caught is dealt
with severely?

SHRI YOGENDRA MAKWANA:
These laws are State laws and it is
for the State governments to tighten
the same. So far as Union territories
are concerned we are taking all neces-
sary steps.

SHRI RATANSINH RAJDA: Sir,
this is a very important question.
Prohibition policy of this government
has not been spelt out whether this
government is for prohibition or
against prohibition So far there is
confusion as far as that aspect is con-
cerned. T would like to ask the
Minister whether he is aware of the
fact that in one advertisement a liquor
vendor from Ulhasnagar in Bombay
had in the centre of the advertisement
a photograph of the hon’ble Prime
Minister, giving the impression that
the Prime Minister is exhorting the
people of India to consume more
liquor? 1T want to know whether gov-
ernment would take prompt action
against such people and whether gov-
ernment would  spell out its policy
regarding prohibition,

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): Sir, I have
not seen this advertisement. I can
say that it is very wrong to use either
my photograph or the photograph of
any public person especially one who
does not drink. Our party’s policy is
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that people should not drink but the
question is whether the prohibition
policy as followed has led to that
result or not. This is our concern.
That is why in the earlier period we
had thought that we should lay stress
on temperance rather than prohibition
as such. As I have already said—this
is my personal view and not neces-
sarily government’s—so far as a rich
person is concerned, if he wants to
drink and does not mind dying of
drink, it is his business but when an
industrial labourer or a poor man
because of addiction to drink deprives
his family of food and other essential
commodities, then it does become the
business of gociety and of government.
Somehow we have to work out a
policy. So far, I am sorry to say. the
prohibition policy has not worked in
any place, not even in Gujarat where
so much effort was made to this end.

SHRI RATANSINH RAJDA: 1 am
thankful to the Prime Minister but 1
want to say that ithe gentleman who
gave the advertisement happens to be
the President of the local Congress (I).

SHRIMATI INDIRA GANDHI: 1 did

not know about it. We shall look into
it.
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